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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
A}4EDABAD BENCH 

O.A. No. 	255 	 19 °  

DATE OF DECISIONa/s/199 

11 
mnri Is4 ibriim i7 	1 	Petitioner 

Er. iR.J.Oza 	 Adwoc.te for. the Petitioner(s) 

Versus 

UulOfl oft E'± 1±±1I 	Respondent 

for the Responaein(s) 

CO RA4 

e Hon'ble Mr. 	. 'Th 	 • 

The Hon'ble Mr.  

uici1 Iorrer 

Administriti:e iernbcr 

I. 	Whether Reporters of local papers may be allowed to see the Judgement? J - 

To be referred to the Reporter or not? 

3. 	Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? 	-, 
MOtPRRN!)2CAT/--flOO 
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7hri Isuw Ibrahiri ?stal 
Sularnan troet, 
At post: Kantha rid, 
Ta: and Listrict: Bharach, 
Pin : 392 162 

tit evocae:  A 	t 	 ioflsr 

V/s 

1. Union of In4ia 
Department of TolecomufliCdtJJfl, 
3anchar bhavan, ew Delhi. 

2 • Telscoa District Engineer, 
Eharuch Division, 
60, Patel Society, 
Ehuruch. 	 •• ResoondentS 

3 • 	. No. 2551990 

C0RiI : FI0LC'EL Ii. $.K. JIN 	•.. TUDlCLL I2iEfR 

HDN'ELE iiR. ii.N. SINGH •... D1iINl3TRTIVC L1NS: 

D if. R 

Date: //1990 

Per : Hon'hle i•lr.3.IC. Jain 	•., Judicial iierner 

Shri Isacf. Ibrahirn Patel, the applicant,has 
0 

claimed that he was selected by the Staff Selection Commission 

for the C)OSt of Technician and he having been successful in 

the theoretical and eractical training in the year 1984, 

was appointee, and uostea as Technician against he clear 

vacancy but his services were terminated illegally by turthi-

nation order dated 11.1.1990 (Annexure A-3) against which he 

made reuresentatiofl et. 26/2/19f 0 (innexure-A-4), which has 

not been disposud of. 

2. 	The learned counsel for the applicant submits that 

kll 	respondent No. 1 be directed to disoose of the rePresentation 

on rents. 

1 
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3.. 	 In the circumstances, we direct reS)OflCeflt 

o.1 t. dispose the representation (nnexure-A-4) within two 

months from the receipt o the coSy of this order by recording 

a soeoing order on merits. Cony of this order, a1ongwJtn the 

CO5 7  of the represontet:Lofl, be sent to resondeflt No. 1 within 

10 days. Aosondeflt No. 1 is further directed to fumiish a 

cony of the orer passed on the representatiOn to the applicant 

within 10 days of the order having been passed and it will be 

open to the app lican 1  to bring a fresh ap.:licatiofl for seehing 

necessary relief from the Tribunal. Accordingly .D.A. stands 

disposed of. 

i. N. ingh ) 
dministratiVe Member 

14' 
. L'. Jdl 

Judicial Member 
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